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HIGH COURT FORM NO.(J) 2

HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE
IN THE COURT OF THE ADDL. DISTRICT JUDGE .2 ,

TINSUKIA

District

Present

This suit coming

presence of :

: Tinsukia

Sri B. Sutradhar(AJS),
Addl. District Judge-2,
Tinsukia.

Title Suit (M) Case No. 108 of 2020

On Tuesday, the 24th day of August, ZOzt

1. Sri Arun Kumar Agarwal,(33 years),

Son of Lt. Radheshyam Agarwat

A Resident of Sarbananda Road, Masjid patty,

Opposite of Old DTO office, p.O., p.S. &

District Tinsukia(Assam).

Smti Rimpu Agarwal,( 28 years),

Wife of Sri Arun Kumar Agarwal,

Daughter of Sri Ratan La! Agarwal,

Presently residing at Rupai Siding,

near Don Bosco, P.O Rupai Siding,

P.S. Doomdooma, Dist. Tinsukia(Assam).

.Petitioners.

2.
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on for final hearing on 21.08.2021 in the



For the Petitioners

2

: Sri B. K. Sarmah, Advocates.

And having stood for consideration to this day
the Court delivered the following Judgment.

JUDGMENT

This suit is filed by petitioners namely, Sri

Arun Kumar Agarwal and Smti Rimpu Aganrual
jointly U/s. 13 B of the Hindu Marriage Act, 1955 for
grant of decree of divorce by dissolving the
marriage of the first petitioner with the 2nd

Petitioner solemnized between them on 23.11.2019.

2. The brief case of the petitioners is that
the marriage between the 1* petitioner and 2nd

Petitioner was soremnized at "Agrasen Bhawan,,

Makum Road, Tinsukia as per Hindu rituar and
customs in presence of their relatives and well
wishers. After marriage, the petitioner no.2 went
to her matrimonial home at sarbananda Road,

Masjid Patty for leading conjugal life with the
Petitioner no. 1. That after sometime of the
marriage, both the petitioners lost basic

foundation of their marriage. The differences

between them started growing day by day, as a
result they lost trust, love and respect towards
each other. The petitioners never come closer to
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each other to any common understanding. Both
of them had their own views, perspective and
attitude on every issues and basic thread of the
trust and rove had gone shattered between them
as a result their life started miserable day by
day. Ail efforts of reconcifiation had been broken.
They never come crose to each other and their
marriage could not be consummated. Their
relationship had broken down irretrievabry within a
month of the marriage despite sincere attempts
were made from the side of their reratives. They
could not reconcire because of their mis-
adjustments of mind, taste and choice. Finary,
both of them withdrawn themserves from the
company of each other and the petitioner no. 2
left her matrimoniar house and she had been
residing in her parental house since 24.OL.Z0ZO.
Both the petitioners are not desirous of their
matrimoniar rife and riving separatery from each
other since 24.0L.2020.

3' The present maritar binding between the
petitioner no. 1 and z have been broken and
subject to severe and constant mentar tofture
and agony for both of them since they
unfoftunately faired to understand each others.
They do not have any altegation against each
other. Neither they have any sense of revenge



against one another. They are not interested to
resort any act of mudsringing against one another
and for common interest, they are desirous of a
decree of divorce. Both of them have understood
and realized that for their mutuar betterment and
welfare, the marriage should be broken by a
decree of divorce so that they can enjoy their
lives as per their will. They shall be free to
marry again as per their choice. They shall not
create any disturbance to each other,s new tife.
It is also decided in between the petitioners that
Petitioner no. 1 will hand over all the .,streedhan,,

as well as Rs. 4,00,000/- to the petitioner no. 2
as one time settlement of the permanent

alimony. Further both the parties mutuaily agreed
that they do not have any further demand from
each other in terms of permanent alimony, goods

and belongings oi any other things whatsoever
apart.

As such, the petitioners have prayed for
dissolution of marriage and a decree of divorce of
marriage as per the provisions of section 13 B of
the Hindu Marriage Act, 1955.

s. In view of the petition of the petitioners
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'the issues are to be decided here that -
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(i) Whether the Joint petitioners got
married on 23.11.2019?

(ii) whether the Joint petitioners have been
staying separately since Z4IOL\IOZO?

(iii) whether the petitioners are entitred to get
decree of divorce on mutual consent as
prayed for?

6. I have heard the Ld. Counsel for the.
petitioners and gone through the material evidence

on record to decide the suit. It is seen that the
Petitioners have appeared before the Mediation

centre for reconciliation of their case. But no

settlement was made in Mediation centre and as

such, the petitioners have prayed for granting

decree of divorce on mutuar consent. The
Petitioners have jointly adduced their evidence

in suppoft of their case.

The Petitioner no. 1 & 2 are the Joint

Petitioners and it is evident that they have testified
in a similar and identica! manner as that of the
contents of their joint petition, which is narrated

above, as such, their evidence on affidavit is not

. repeated here for sake of brevity.
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Today, after going through the evidence

adduced by the petitioners jointly, I find that the

petitioners have proved their case. I am satisfied that

the marriage between the 1* petitioner and the 2nd

Petitioner have irretrievably broken down and there is

no possibility of reconciliation between them. There is

nothing to discard the evidence in affidavit of the

petitioners and the issues are decided in affirmative.

Therefore, the petitioners deserve to be given a
decree, as prayed for. In view of the above, the

prayer for divorce is granted. Accordingly, the

marriage between the 1* petitioner namely, Sri Arun

Kumar Agarwa! and znd Petitioner, namely, Smti

Rimpu Agarwal stands dissolved U/s. 13 B of Hindu

Marriage Act 1955.

Prepare a decree accordingly.

The suit is disposed of, on mutual consent
without cost.

Given under my hand and seal of this Couft on

this the 24th day of August, 202L.

Dictated and corrected by me.

*_rtlflel
(8. slddhar

Addl. District Judge-2(Fl-C),
Tinsukia.

Y{n@Yi ,

(B. Suitradhar )
Addl. District Judge-2(Ffc),

Tinsukia
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